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(Under Regulation 6 ofthe Insolvency and Bankruptcy Board oflndia (nsolvency Resolution Process for Corporate Persons) Regulations,2016)

that the at commencement a oorporate
insolvency process of Manti Infrastructure Private datqd23.06.2023.

The creditors of Manai krfrastructuie Private Limited are hereby called upon to submit their claims with proof on or before 07.07.2A3 b the
Interim Resolution Professional at the address mentioned against enfy No. 10.

The financial crediton shall submit their claims with proof by elecfionic means only. All other creditors may submit the claims with proof in
penon, by post or by elechonic means only.

Submission offalse or misleading proofs ofclaim shall athact penalties.

trUl^rcl-r-
Date:26.06.2023
Place:New Delhi

Rajesh Kumar parakh
hterim Resolution Professional for Mantri Infrastucture private Limited

rBBL/IPA-00 l/IP -p00272r2u7 -18/l 05 I 6

I Name of corporate debtor Manhi Infrastuctur€ Private Limited

2. Date of inoorporation of oorporate debtor 24.07.2007

3. Authority under which .corporde debtor is
incomorated / resist€red

Registar of Companies, Bangalore

4. Corporate Identrty No. / Limited Liability
Identification No- of comorate debtor

u4520tK42007PTC93458

5. Address ofthe registered office and principal
office (if anv) of comorate debtor

Regd. Oftice: Manri House No 4t Vittal
Mallava Road Banealore-560001-Kamataka

6. Insolvency cormenc€ment date in respect of
comorate debtor

23.M.2023

7. Estimated date of closure of insolvency
resolution nrocess

20.12.2023, (180 days commencing from 23.06.2023)

E. Name and registation number of the
insolvenry professional acting as interim
resolution professional

Rajesh Kumar Parakh
Regn. No.: IBBVIPA-001/IP-P00272D017 -18/10516
AFA valid upto: rc.A.2024

9. Address.and e-mail of the interim resolution
professional, as registered with the Board

5/51,2* Floor, WEd Karol Bagh
New Delhi-l10005 India
Emai[d. : -pArAkl_0-;gjesh@ grnail. com

10. Address and e-mail to be used for
conespondence with the interim resolution
professional

Add: - Ground Floor, No. E, 'VK Commerce', 3'main, Rajajinagar Industial Estate
Bengaluru- 56fi)10
Email :eim.nurl-l@moarlcom

ll. Last date for submission of claims 07.07.2023
12. Classes of creditors, if any, under clause @)

ofsub-section (6A) ofscction 21, ascertained
by the interim resolution orofessional

Homc Buyers

13. Names of Insolvency Professionals identified
to act as Authorised Represcntative of
creditors in a class Cfhrec names for each
class)

l. Mr. Surender Devasani,
(Regn No. IBBVIPA-001flP-P0077 5D017 -2018/1 1348)

2. Ms.RajiniGN
(Regn. No. IBBVIPA-00UIP -N0 t t7 9 D02l -20221 1395 4)

3. Mr.NarayanaKamma
(Res!, No. IBBVIPA-002/IP-N0 I 072/2020-202l I 13429\

14. (a) Relevant Forms and

O) Details of authorized
represcntatives are available at:

a) Weblinkhttp://www.ibbi.gov.in/homc/downloads

l. Mr.SurenderDevasani
Address: 1436, AnasuyaNilaya,2nd Floor, 8th Cross, l0th Main, BTM 2nd
Stage, Bangalore, Kamataka,560076
Email: surenderdevasani@gmail.com

2. Ms. R4iiniGN
Address: Sy. No 7/16, No. 3, Manjunatha Complex,4th Main, SSA Road,
Hebbal, Professional Cowier Building Bangalore-560024, Karnataka
Email: torajinigr@gnail.com

3. Mr. NarayanaKamma
Address: E-1807, ko, Brigade Gateway Apartnents,Dr. Rajkumar Road,
Malleshwaram-l{est Orion Mall, Bangalorc-560055, Kamataka
Email : klu6-0J_9@email.em

b) Detailsofauthorizedrepresentative:

tPtp<jfrZ72


